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trusted to determine which law is good and which law is bad. It is rather a case where
a man has to sail between Charybdis and Scylla and I therefore would not say anything.
I would leave it to the House to decide in any way it likes.

Mr. Vice-President: I shall now put the amendments one by one to vote. No. 523.
The question is:—

“That in article 15, for the words “No person shall be deprived of his life or personal liberty except
according to procedure established by law” the words “No person shall be deprived of his life or liberty without
due process of law “be substituted.”

The amendment was negatived.
Mr. Vice-President : The question is—

“That in article 15, for the words “except according to procedure established by law” the words “due
process of law” be substituted.”

The amendment was negatived.
Mr. Vice-President : No. 528.
Shri S. V. Krishnamurthy Rao (Mysore): I do not press it.
The amendment was, by leave of the Assembly, withdrawn.
Mr. Vice-President: No. 530.
The question is:—

“That in article 15, for the words “procedure established by law” the words “due process of law” be
substituted.”

The amendment was negatived.
Mr. Vice-President : No. 526
The question is:—

“That in article 15 for the words “except according to procedure established by law” the words “save in
accordance with law” be substituted.”

The amendment was negatived.
Mr. Vice-President : No. 527.
The question is:—

“That in article 15 for the words “except according to procedure established by law” the words “except
in accordance with law” be substituted.”

The amendment was negatived.
Mr. Vice-President : I shall put the article to vote.
The question is:—
That article 15 stand part of the Constitution.
The motion was adopted.
Article 15 was added to the Constitution.

Article 44
Mr. Vice-President : We shall now take up article 44.
The motion is:—
That article 44 form part of the Constitution.
I am going to call over the amendments one by one.
No. 1071 is of a negative character and is therefore disallowed.
(Amendments Nos. 1072 and 1073 were not moved.)
Amendment No. 1074 is disallowed as being formal.
Amendment No. 1075—Dr. Ambedkar.
The Honourable Dr. B. R. Ambedkar :
Sir, I move—
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“That in sub-clause (c) of clause (2) of article 44, for the words “such member” the words “the elected
members of both Houses of Parliament” be substituted.”

Before proceeding to give the reasons for the amendment I would like with your
permission to go back for a minute to clause (2) of this article and explain the scheme
as set out in sub-clauses (a) and (b) of that clause. Honourable Members will see that the
President is to be elected by elected Members of the Lower House of each State Legislature
and by elected Members of both Houses of Parliament—the two to form a single electoral
college. Sub-clause (1) of article 44 says that as far as practicable there shall be uniformity
in the scale of representation of the different States in the election of the President. It
would have been possible to achieve this uniformity by the simple method of assigning
each member of the electoral college one vote. But this is not possible because of the
disparity between the members of the Legislature and their ratio to population that exists
between the different classes of States. In the case of States in Part I of the First Schedule,
article 149(3) fixes the scale of representation—one representative for every one lakh of
population. In the case of States in Part III, no such scale is laid down. The scale may
vary from State to State. In one State, it may be one representative for every 10,000
population. In another, it may be one for every 20,000. That being the position, the value
of the votes cast in the election of the President by the members of the State Legislatures
cannot be measured by the simple rule of assigning one vote one value. The problem,
therefore, is how to bring about uniformity in the value of the votes cast by members who
do not represent the same electoral unit. The formula adopted to obtain the value of a vote
cast by an elected member of the Legislature of a State is to divide the population of that
state by the total number of elected members of the Legislature of that State; and to
divide the quotient so obtained by 1,000, and if the remainder is not less than 500 then
add one to the dividend. This is what is stated in sub-clauses (b) and (c) of clause (2).

I now come to the amendment to sub-clause (c) which I have moved. With regard
to the votes cast by members of Parliament, we are confronted by the same problem,
namely, the disparity in the electoral units and consequent disparity in the value of the
votes cast by them. This disparity also arises from the same causes. In the first place, the
Council of States being elected by the State Legislature reflects the same disparity which
exists between States in Part I and States in Part III. In the second place, there is the same
disparity in the ratio of seats to population as between States in Part I and Part III in the
election of members of Parliament.

There are two ways of achieving uniformity in the voting by members of Parliament.
One is to divide the total number of votes capable of being cast by members of all the
State Legislatures by the total number of members of all the State Legislatures and the
quotient will be the number of votes which each member will be entitled to cast. The
other method is to divide the total number of votes capable of being cast by members of
the Legislatures of all the States by the total number of elected members of both Houses
of Parliament. The first method is set out in sub-clause (c) as it stands. The second
method is embodied in the amendment to sub-clause (¢) which I have moved. The
difference between the two methods lies in this. In the first method all members of the electoral
college taking part in the election of the President are treated on the same
footing in the matter of valuation of their votes. According to the second
method the members of Parliament are given equal strength in the matter of voting
as the members of the State Legislatures will have. It is felt that members of Parliament
should have a better voice than what sub-clause (c) as it stands does. Hence the amendment.
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Mr. Vice-President : No. 1076 is disallowed as being formal.
Amendment No. 1077—Mr. Mahavir Tyagi.

Shri Mahavir Tyagi (United Provinces: General): Sir, | may be permitted to move
1078 instead of 1077.

Mr. Vice-President : No. 1077 will not be put to vote. I allow 1078 to be moved.
Shri Mahavir Tyagi : Sir, I beg to move—
“That for clause (3) of article 44, the following be substituted:—

(3) The election of the President shall be held by secret ballot and in accordance with the system of
majority preferential voting by the single alternative vote.”

Sir, the system of majority preferential voting by the single alternative vote is the
name of the method which has been envisaged in this article. Proportional representation
by the single transferable vote is always as a rule used in such elections where the
constituencies are plural and minorities are given the privilege of sending their
representatives according to the proportion of the number amongst the electors. It is said
that in Ireland the election of the President is held by single transferable vote. I submit
that everything that is done else where should not be taken to be a gospel truth. From
the very amendment the House will understand that while it elects only one man for one
office, and there is only one office vacant which is going to be filled, the minorities
cannot have any representation. It is proportional representation. How will they have a
proportion in one man—that man belongs to one party. The minorities will have no
proportion in that one President elected by proportional representation. Unless the
constituency is plural the proportion does not come in. So it is neither proportional
representation because he is a “representative”; generally speaking—in ordinary parlance—
I do not know—one might be very critical and look into the dictionary—but generally
speaking one representative is known as “representative”. If there are more than one man
then they may be known as “representation”. One is not known as “representation”.

Pandit Lakshmi Kanta Maitra (West Bengal : General) : What is majority
preferential system?

Shri Mahavir Tyagi : | am coming to that. A single constituency for election is neither
proportional because the minority does not get any proportion in one seat, Nor is it
representation because representation always signifies a number of persons together, and not
one person. One representative is known as representative. Therefore it is neither proportional
nor representation. Nor is it a transferable vote. Transferable vote means a vote which is
transferred from one person to another in the manner in which it is described in the single
transferable voting system. The balance of a candidate’s vote after his election, is transferred
to another candidate. It is not a question of transferring the balance of votes here. There is
only one candidate. The whole voting will be alternative so that if one candidate gets
defeated and his name is eliminated, then the vote is altered as it is from the name of the
defeated candidate; instead of the voter’s first choice, the vote goes to his second choice.
So this system, although it is called proportional, is not, in fact, proportional. Neither
is it representation, as I have just now explained Nor is it a “single vote”. As it is, every
voter in the legislatures of the States will have about 99.8 or 99.7 votes. Here it is not a
case of one man, one vote as is envisaged in the single transferable vote system. The total
population of a State will first be divided by thousand, and the result will be further
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divided by the number of voters in the electoral college in the province, which means that
the number of votes one member of the Assembly will cast may be about 100, never more
than 100, it may be 99 point or so. I must also point out that in sub-clause (b) it is
stated—

“If, after taking the said multiples of one thousand, the remainder is not less than five hundred, then the
vote of each member referred to in sub-clause (a) of this clause shall be further increased by one;”

Here, by some clerical error probably, they have forgotten to mention what is to
happen to the balance if it is less than half. Unless you mention that less than half will
not be taken care of, or less than half shall be disregarded, the authorities may not
disregard it. Just as in sub-clause (c) you have stated that fractions exceeding one-half
will be counted as one and other fractions disregarded, so also you should have said
something in sub-clause (b). Otherwise, the exact wording of this sub-clause (b) will be
adhered to and each member of the legislative assembly in the Provinces and States may
have not only 99 point something or 98 point something votes, but the calculation can
go on to 98.0032 and so on. So a further serious defect will arise in the working of the
complicated system of single transferable vote. On an average there will be 3,300
representatives of the States legislatures; and each one of them will have not only one
vote, he will have so many votes. How can we call it a single transferable vote? They
will not be a uniform number; one member will have 98 point something votes and in
some other States it may be 80 votes only. So the number of votes each member will
possess and cast will vary from State to State.

It is also not mentioned here that these so many votes with a voter will be given only
to one candidate. Sir, I would very much like to draw the attention of the honourable
Dr. Ambedkar to the effect of the clause as it stands at present. Each member of a
legislative assembly will get a number of votes which will vary from legislature to
legislature. I am sorry the honourable Dr. Ambedkar is not attentive.

Mr. Vice-President : Dr. Ambedkar, Mr. Tyagi wants to invite your attention to
some points.

Shri Mahavir Tyagi : [ want to invite attention to one point. The number of members
in the legislatures in the provinces and States will be approximately 3,300 and.........

Shri S. Nagappa : Sir, can the honourable Member address another honourable
Member? He has to address the Chair.

Shri Mahavir Tyagi : I am addressing the Chair. I want the honourable Member to
pay attention to..........

Mr. Vice-President : Mr. Nagappa will kindly take his seat.

Shri Mahavir Tyagi: According to the calculations envisaged here, there will be
approximately 3,300 members in the legislatures of the provinces and States. The votes
they will have will not be one each. Each one of them will have as many votes as can
be obtained by dividing the population of the State by one thousand, and dividing the
result again by the number of legislators in the State. This means that each member will
have not one vote, but as many as 98 votes or 97 votes or 80 votes and so on. How can
you call such a system as single transferable vote?

I want to guard against one more defect, of which no notice seems to
have been taken. You have not said that all these votes will be cast to one
candidate. Suppose I am a legislator in U.P. and 1 have 98:5 votes and there are
four candidates for one seat. You have never said that all the votes
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should be given by me to one candidate only. I may give 90 votes of mine to one candidate,
4 to another and 5 to a third and so on. I can thus distribute my votes to the candidates
according to my choice. You have said that each elector will have about 98 votes, but you
have not said that all of them will have to be cast to one candidate. That being so, how will
your single transferable system stand? 1 would request you to look into this and please
correct this clerical error. You have not said that all the votes will be given to one candidate
cumulatively and that they cannot be distributed among so many candidates.

Secondly, the single transferable vote does not exist here, because nobody has a
single vote, everybody has plural votes. The number of voters will be 3,300 in State
legislatures and the total number of votes will be about 3,30,000. And then the same
number of votes will be cast here in Parliament by 735 voters. Therefore, here every voter
will have something like 460 votes. In Ireland the system of single transferable voting
might suit because there each voter has one vote, but it will not suit us here because here
each one does not have one vote, but so many, and the number of votes a legislator gets
varies from province to province or State to State.

Now, I come to the proposal I have made. My proposal is—

“The election of the President shall be held by secret ballot and in accordance with the system of majority
preferential voting by the single alternative vote.”

According to this system, votes can be transferred from one candidate to another and
the candidate who gets the minimum number of votes will be eliminated from the contest,
and his votes will be altered and counted in favour of the next higher candidate of his
choice. And this process of elimination will proceed on till there remains only one
candidate in the contest. He will be declared elected. I therefore submit that my phraseology
is more suitable although the method will remain practically the same. Only there is a
technical difficulty which I have pointed out.

Begum Aizaz Rasul (United Provinces : Muslim): Sir, I beg to move:

“That in clause (3) of article 44, the words “in accordance with the system of proportional representation”
be omitted.

My arguments have more or less been covered by the speech of the previous speaker.
The object with which I move this amendment is that the first condition of proportional
representation is the existence of a multiple member constituency. If only one man is to
be returned then the question of proportional representation does not arise and this point
has been clearly made out by Mr. Tyagi. Therefore I do not want to take up the time of
the House in repeating his arguments. It might have been understood that the single
transferable vote would have been beneficial in this election, because it would have
meant the elimination of candidates who got the least number of votes. I will give an
example of proportional representation in a constituency which is a multi-member
constituency. For instance, if there are 100 voters and 5 people have to be returned and
party A gets 50 votes, B gets 25 and C gets 25, in ordinary election all the candidates
returned will come from Party A. Whereas in proportional representation Party A will get
3, B will get 1 and C will get 1. The idea is that the proportion of the electorate is
reflected in the number of persons elected. For this it is essential that there is more than
one seat but when there is only one seat how can the proportion of the electorate be
represented in that seat, because one seat cannot be portioned into 3 or 2? Therefore I
believe that this system of proportional representation will certainly not be correct for the
election of the President and the minority as such where it is able to send in its candidate
in a multiple member constituency cannot do so in a constituency which can only return
one member. Hence it is that I have moved this amendment.

(Amendment Nos. 1080, 1081 and 1082 were not moved.)
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Mr. Naziruddin Ahmad (West Bengal : Muslim): Sir, I propose to move amendment
No. 25 on List I (Fourth Week) in place of Amendment No. 1083, because this amendment
is acceptable to the honourable Member Dr. Ambedkar.

I beg to move:
“That for amendment No. 1083 in the List of amendments the following be substituted
“That for the explanation to article 44, the following Explanation be substituted:—

‘Explanation.—In this article, the expression “population” means the population as ascertained at the last
preceding census of which the relevant figures have been published.” ”

This amendment really combines the purpose of amendments Nos. 1081 and 1083.
Amendment No. 1081 tabled by Dr. Ambedkar wanted to get rid of the first part of the
Explanation. Amendment No. 1083 which stood originally in my name really wanted to
effect certain important verbal changes in the latter part of the Explanation and the
amendment which I have moved combines the purposes of both these amendments.

With regard to the elimination of the first part of the Explanation, which corresponds
to Dr. Ambedkar’s amendment, I need not say anything. I shall confine myself to that part
of the amendment with which I am concerned. In fact the House will be pleased to note
that article 44 deals with the election of the President. By article 43 of the members of
the Houses of Parliament at the Centre and the elected members of the Legislatures of
the States are sought to be empowered to vote at the presidential election. By sub-clause
(a) to clause (2) of article 44 it is provided that every member of the State legislature
shall have a certain number of votes and that would be dependent upon the population
of the State. But it is provided in the Explanation as it stands in the text that this
population should be taken from the ‘last preceding census’. I submit that the original
Explanation may lead to an impasse, as for instance, when the election is going to be held
the figures of the ‘last preceding census’ may not be available. For example if there is
a census on the 1st January 1951, as it is normally expected to be, and if there is an
election of the President in February or March 1951—within two or three months of the
Census—the figures of ‘the last preceding census’ will not be available. It takes about a
year to prepare and publish the census figures. Thus if we keep the phraseology of the
Explanation as it is we shall be bound to assign votes to the members of the State
legislature in proportion to the population as ascertained in the last preceding census,
whereas the figures of the last preceding census would not be available for the purpose.
The result will be that the election of the President cannot be held. In these circumstances
I have suggested the amendment that we should take the population from the last preceding
census ‘for which the relevant figures have been published’. By these words the impasse
would be avoided. If election is held within a short time of the census and the figures
of that census are not available, then this amended Explanation will allow the figures of
the previous 1941 census to be relied upon. That would remove the impasse which
otherwise could not be avoided as we will have definite figures to go upon. In these
circumstances I submit that the amendment should be accepted.

Mr. Vice-President : The article is now open for general discussion.

Prof. K. T. Shah : Mr. Vice-President, Sir, I had tabled an amendment
on this clause suggesting its entire deletion which obviously was out
of order, and has, therefore, been ruled out. My object in submitting that
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amendment however, was to point out that the whole article sets up a machinery, not only
very complicated and likely to give rise to serious disputes as regards the actual number
of votes which a State may be entitled to, but which will fail, I submit, in the original
purpose for which proportional representation by single transferable vote was devised.
Proportional representation by single transferable vote is intended, I submit, to reflect in
the legislative body all the shades of political philosophy, all the different interests, all
the different opinions that may be found in a country, provided they can muster a given
figure, say, 50,000 or 100,000, or whatever may be supposed to be the figure, which is
entitled to have its voice heard in the legislative or similar large bodies. Proportional
representation, therefore, is not suited, I submit, where the election is of the executive
head, and where, after all a single individual is to be elected. I agree that you can work
it on a proportional basis by having several candidates, and the votes of the different
candidates are transferred from one to another according to the order of preference. That,
however, will bring you something to this effect, that your finally elected President was
the chosen representative, in the first degree, of let us say one-third: that he was the
chosen representative in the second degree about one-tenth, that he was the chosen
representative in the third degree—supposing there are three candidates—of one twentieth.
This is a minority representative not of a majority.

I have had some experience of Proportional representation in the University of Bombay,
and I have known that preferences as low as nine, ten, twelve and fifteen have actually
been counted. Do you wish your President to be elected by transfers so that the fifteenth
choice of a group may eventually succeed and he would eventually be elected? He would
not be the representative even of a majority in the first degree—he would be the
representative of a majority by a number of transfers, so that in the first degree he may
actually be the representative of a minority. This is undesirable in the interests of national
solidarity.

A properly organised minority may secure a sufficient number of votes for the
individual or the candidate to stay on, until by transfer, re-transfer and re-retransfer he
finally secures an absolute majority. That majority will be a misleading and a highly
ambiguous majority, in which the major portion of the country will not be reflected.

I further feel that the machinery necessary for transfer and retransfer of anybody who
gets last on the roll, so to say, of the list of candidates above will be itself causing
difficulties, compared to which the difficulties urged on a previous occasion by the mere
force of numbers does not appear to me to be so great. The latter difficulty seems to me
to be needlessly exaggerated—that 200 million, voters voting will make the election
impossible. The 200 million voters will not all be voting at one place and at one time.
That is physically impossible. But 200 million voters scattered, let us say, in 20,000
centres and each centre voting its proportion of voters is not at all a difficult thing which
would rise to the level of an impossibility. We can, therefore, rule out completely the
question of actual popular representation in the choice of the head of the State as impossible.
Nor is the administrative machinery in my mind so difficult to provide. If only you look
back to the history of representative institutions in this country, at the Centre, or in the
Provinces, from only about thirty or forty years ago you will find that the electorate has,
at each change, jumped eight or ten or twenty times; and that those who had held that
the mere size of the electorate would make it impossible to work it have proved false
prophets.

Take the last rise in the electorate form a few hundred thousands rising, to about
35 millions, a rise of some 100 times. And if a suggestion like the one I had the honour
to put before the House was accepted, you would raise it only be seven or eight times.
That would not be a insurmountable difficulty.
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In any case the difficulty created by the system of Proportional Representation, and
the reflection that the President actually may not be the choice in the first degree of a
majority, would undermine the very basis of respect and reverence that the Head of the
State should command.

I suggest, therefore, that the system of Proportional representation, apart from the
other difficulties that have been put before the House by those who have moved
amendments, should itself convince the House that it is a very dangerous—not to say
vicious—principle, and as such ought to be disregarded. By all means have it, if you like,
in the composition of your Legislature.

By all means have it, if you like, in the composition of other similar bodies. But
when you select the head of the State, or of any unit within the Union, you should avoid
the principle of Proportional Representation, as it is a double-edged sword that may cut
both ways. It may represent all shades of opinion; at the same time it may bring to the
head of affairs a man who is a representative in the first degree, only of a minority.

On these grounds I support the amendment that the principle of proportionate
representation be deleted and that the article be amended accordingly.

Shri A. V. Thakkar (United States of Kathiawar : Saurashtra). Mr. Vice-President,
Sir, I do not propose to speak on the question of proportional representation but on
another point regarding the ‘last preceding census’. As is well known, since the census
of 1941 was taken there have been very great changes in the population of the country,
particularly in certain Provinces. I would refer to the Provinces of East Punjab and West
Bengal. I would also refer to the small changes in the United Provinces and Bombay.
There large numbers of Hindus and Sikhs and other population have come in and added
largely to the general population in those four Provinces. At the same time a large number
of Muslims have left these four Provinces and gone to Pakistan. Therefore the census of
1941 has been made thoroughly unrepresentative of the numbers of people residing in
these four Provinces. I would suggest that the last preceding census, namely the one of
1941, has very little value, looking at it from a common sense point of view. Government
may therefore arrange to have either a new census taken for the whole country specially
for the purpose of this Constitution or necessary arrangements may be made early for
taking the new census of these 4 Provinces. It may be suggested that the census of 1951
may be advanced by one year, say, it may be taken in the year 1950 instead of in 1951.
Or a special census may be taken only for these four Provinces which I have mentioned
and the number of seats representing the population of those Provinces be determined
therefrom. Unless this is done it will be very unfair to certain communities. I will name
only one instance.

I will give the instance of the Scheduled Castes of the Punjab. Large numbers of
these people residing in West Punjab have come over to East Punjab and their number
has inconsequence very much increased. The number of seats that the Scheduled Castes
will get—specially reserved for them—will be much fewer, being nearly one-half of what
they are entitled to get under the existing population of these castes. The same thing
applies to the Scheduled Castes of West Bengal also, though to a smaller extent. In East
Punjab the difficulty is a very serious one. Therefore this minority would not get half its
due representation if the figures of the preceding census were adopted.

Shri Rohini Kumar Chaudhari (Assam : General): *[Mr. Vice-President, on
this last day of the fourth session, but not at the very closing period, of this
Constituent Assembly 1 desire to speak in Hindi in this House. I have come to
entertain this desire as a result of the visit I made a few days ago to the Hindi
Sahitya Sammelan which was meeting under the Presidentship of Seth Govind

* [ ] Translation of Hindustani speech.
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Das. My friend Shri Prakasam made a speech in Hindi in the Sammelan, and it was such
as to make him known for his courage in every part of the country. Indeed his speech
was so very sweet and fine as to cause the spread of his fame as a man of courage in
all parts of the world. It made me reflect that if Shri Prakasam, a resident of the Deccan,
could make such a fine speech in Hindi there was no reason why I could not do so........ ]

Mr. Vice-President : Are you speaking on article 44 or any other matter?

Shri Rohini Kumar Chaudhari : *[And I concluded that I could not fail in my
attempt to speak in Hindi simply because I am an Assamese.] Sir, | have exhausted my
Hindi.

Mr. Vice-President : You will kindly make better use of your time.

Shri Rohini Kumar Chaudhari : My honourable Friend Mr. Thakkar Bapa, in the
course of his speech, referred to the United Provinces and the Punjab. Very naturally he
has forgotten Assam—In Assam, in 1941 the war was almost at the door and the census
was taken in a very haphazard manner. Therefore it is all the more necessary for the
province of Assam to have this amendment, which will allow us to take into consideration
the relevant figures which may be arrived at just before the election, adopted. If we can
have a census which will show the figures of different provinces as they now stand for
the purpose of preparing the electoral rolls it will be of very great advantage. Take the
case of Assam. Even the actual numbers of people who have come in as refugees to
Assam from East Bengal have not yet been taken. We surmise that some 3 or 4 lakhs of
people have thus come to Assam already. Therefore it is necessary that these figures
should be taken into consideration at the time of fixing the total number of members for
the provinces. At present, the population of Assam minus the district of Sylhet has been
taken; but many from Eastern Bengal and from Sylhet have come to Assam and their
figures must be taken into consideration in fixing the total number of seats for the
province. This should be done also for fixing the number of seats in the electorates.
Therefore I commend to this House the acceptance of the suggestion that the latest census
figures may be taken into consideration at the time of delimiting the constituencies.

Pandit Lakshmi Kanta Maitra : Mr. Vice-President, Sir, article 44 with which we
are dealing now provides that as far as practicable there shall be uniformity in the scale
of representation based on population of the different States at the time of the election
of the President. It will thus be seen that this article, innocuous as it seems, constitutes
the very backbone of the working of this Constitution. This article incidentally provides
for the mechanism of representation in the different legislatures constituting the units of
the Indian Union. The framers of this draft Constitution have come to the conclusion that
they should try to bring about a workable uniformity in the representation that is going
to be given to the different States. Now, in the Explanation of this article, it has been
provided that ‘population’ in this article means, the population as ascertained at the last
preceding census. To this, Sir, an amendment has been moved by my friend Mr. Naziruddin
Ahmad which runs as follows: “The latest census of which the relevant figures have been
published.” These words are to be put in place of the words ‘the last preceding census’.
I understand that this amendment is going to be accepted by the honourable Chairman
of the Drafting Committee which for all practical purposes means that it will be accepted
by the House. Personally speaking I do not see how this amendment at all improves the
position. In my opinion it makes the position worse. Sir, anybody with commonsense can
understand what ‘the preceding census’ means, but few can appreciate what is meant by
‘the latest census of which the relevant figures have been published’.

* [ ] Translation of Hindustani speech.
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Sir, nobody knows, after a census has taken place, when the figures thereof are going
to be published. It might be one year, two years or three or four years. When an election
takes place, it is quite possible, I should rather say probable—that at that particular point
of time the preceding census will not give you the relevant figures because it takes a lot
of time to publish them. I therefore do not see how this amendment is going to improve
the position. Unless the executive government—for a census is after all the function of
the executive government and is conducted under orders of the executive government—
takes proper steps to see that the publication of figures follows immediately the
enumeration, I believe that the safeguard that is sought to be provided by way of giving
uniformity of representation is going to be in a very large measure defeated. I want this
aspect to be carefully considered. It is not as simple as we think.

Let us see how it will operate to the prejudice of certain provinces, apart from the
question that enumeration and publication will not follow simultaneously and there is
bound to elapse an interval of a pretty long time. Sir, we had the last census in 1941.
I wish that my honourable Friend, Mr. Rohini Kumar Chaudhary from Assam, who
started speaking in Hindi but broke down and started again in English, could make his
point clear by making a straight speech in English. He had a point to make which
unfortunately he could not. There is a very important point involved in this. In provinces
like Assam, undivided Bengal, undivided Punjab, Sind and the North-West Frontier
Province, where there was a preponderant body of Muslim population, there was at the
time of the last census of 1941, a competitive race for increasing the numbers, and in
these provinces that I have mentioned, except in Assam—I am not quite sure of Assam
even though in Assam also a Muslim League Government was in power—it is a fact that
communities developed a pathological interest in enhancing their numbers so as to get
the maximum benefit in the next succeeding Constitutional Reforms. I cannot talk of
other provinces because the Muslim community there was in a minority and no Muslim
League Government was in power. So far as the provinces, I have mentioned, are
concerned, I can say from my personal knowledge and experience—and I think Members
from these provinces will testify to the same fact—that this was the state of affairs. The
Census Commissioner also made an observation to that effect. Therefore, if today the
census figures of 1941 are going to be any guide for fixing the number of seats in the
particular provinces I have mentioned, we will get a very misleading picture of the
population of these provinces indeed. Mind you, in undivided Bengal for more than ten
years before partition, the Hindu community had absolutely no voice, had nothing to do
with the Government or any of its departments. In any case, they were not in any
important position and the dice were heavily loaded against them. Hence we clamoured
then and I do maintain even now that the figures of 1941 are in no way any index to
the real population of these provinces. Now, after the 15th August 1947, some of these
provinces were divided. Bengal was divided; West Bengal came within the Indian Union.
East Punjab came into the Indian Union. Assam was divided and a portion was retained
by Assam and a portion went to Pakistan. Sind and the Frontier in toto went over to
Pakistan. Thereafter followed the terrible upheavals which everybody knows, as a
result of which East Punjab came to be denuded of all Muslims and the West Punjab of all
Hindus. The course of events compelled us to change the scale of representation for East
Punjab and West Bengal in the present Constituent Assembly. Today the position is that
you do not know if there is any Muslim soul in East Punjab or whether there is any
Hindu soul in West Punjab. From Sind, I think more than seventy-five per cent.
of the Hindus have already come over to the Indian Union. So far as Bengal is
concerned, lakhs of people have already come over to West Bengal from East Bengal.
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You might differ about the figures. Some may put it at twenty lakhs, others at thirty lakhs
or at something more, but the most conservative estimate would be twenty lakhs from
Eastern Pakistan due to this partition business, and the number is increasing day by day
because the exodus still continues. By the time the general election under the new
constitution is held, there will be a further influx and the number may swell to forty
lakhs. The influx of people from East Pakistan began in 1941. When the Japanese entered
the war against Great Britain, people left Eastern Bengal and came in very large numbers
to West Bengal, in quest of jobs, war service, contracts and all the rest of it. Then came
the disastrous Bengal famine of 1943 and again very large numbers of people moved
from Eastern Pakistan to Calcutta where there was a greater chance of getting a morsel
of food than in Eastern Bengal. Thus in 1943 the influx intensified—which brought in
a much larger number of people than the ravages of the Japanese war. I therefore ask the
Chairman of the Drafting Committee to take this fact carefully into consideration that the
population of West Bengal today is not to be judged by the published and ascertained
figures in the census of 1941, that it is considerably in excess of them and the excess is
due to the facts I have mentioned. First, the influx commenced with the Japanese aggression.
Secondly it was intensified by the famine of 1943. Thirdly it has gone beyond all
proportions due to the friendly activities of our friends in Eastern Pakistan. This is
continuing and will continue, I am sure, notwithstanding all that we do in the Inter-
Dominion Conferences. Therefore, Sir, the net result would be that if West Bengal is to
be allocated seats on the principle of uniformity based on population figures of 1941
census as envisaged in this article, it will occasion grave injustice to the province which
will be hopelessly under-represented in the legislatures, both Central and provincial.

If you want to avoid this, if you want a just and fair deal to be given to the provinces
of West Bengal, East Punjab, Bombay and to the City of Delhi, where vast numbers of
refugees from Pakistan have come and settled and have swelled their normal population,
as indicated in the census figures of 1941, the first thing that the Government should do
is that, before they put into effect the Constitution in so far as it relates to the composition
of legislatures, they should order an ad hoc census in these provinces. I understand that
the usual census would be due in 1951 and I further understand that the Government of
the day is not prepared to wait till then for General Election under the new Constitution.
They want to expedite the election in accordance with the Constitution which will be
adopted. If this decision of the Government to enforce the Constitution and to hold the
General Election thereunder, before the year 1951 stands, it is of utmost importance that
there should be a fresh census before that, and that census should be ordered here and
now for the provinces of West Bengal, East Punjab, Delhi and Bombay. These are the
Provinces which are greatly affected, and I hope this aspect of the question would engage
the serious attention, in the first instance, of the Chairman of the Drafting Committee,
who, I am sure, will realize the injustice that would otherwise be occasioned. And I trust
that he would advise the Government, of which he forms an important limb, that this
should be given effect to before the Constitution is put into operation.

Sir, I have on several occasions, here and elsewhere, brought this matter to the notice
of the authorities. I have pleaded with them for mercy and for justice in this respect. I
want the House to bear in mind the consequences that would otherwise follow. On the
one hand, the Hindu community would be hopelessly under-represented in the legislatures
and on the other, there is every likelihood of the Muslim community getting heavy excess
of representation, if the census figures of 1941 are acted upon. This would be a grave
political injustice and I caution the Government to take note of this.
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Sir, I do not know whether I can really support this amendment with all my heart.
As it is, I do not believe that this amendment improves the situation in any way. Anyway
the whole matter is left to the House, and if the House thinks that the amendment of
Mr. Naziruddin Ahmad will improve matters, I have nothing to say. Personally, I am of
opinion that it does not improve matters.

Mr. Vice-President: I have here slips from four eminent members of our House. So
far as I have been able to judge, the question centres round a particular amendment and
I also believe that sufficient light has been thrown upon it. If honourable Members insist
on their right to speak, I am willing to ask them one by one. On the other hand, if they
are good enough to accept my suggestion, then the business of the House can be expedited.
I am in their hands.

Many Honourable Members: A short discussion may be allowed.

Maulana Hasrat Mohani (United Provinces : Muslim): I want only two minutes,
Sir.

Mr. Vice-President: Please come to the mike.

Maulana Hasrat Mohani: Mr. Vice-President, I have come here today simply to
point out a very serious defect in this article and in all other sections relating to the
election system that we have adopted in India, and that is this. The general procedure
adopted in India and elsewhere also is that if there be only one candidate and there is only
one seat, that candidate is automatically elected. I think this is a very serious defect in
our system of election. In Soviet Russia even if there is only one candidate, still the
election is held, as there is always a chance that a person may manoeuvre to remove the
names of other rival candidates and in this way the electorate may be in a position to
oppose him by a majority vote. Then it will not be on the basis that there is one candidate
or one seat. I may say that I have not proposed any amendment in this Constitution
because from the very beginning, I hold that this whole thing is absurd. I do not accept
its authority. I regard this Constituent Assembly as not competent and therefore, I have
not moved any amendment. I simply make a suggestion that something should be added
by the Honourable Dr. B. R. Ambedkar and his Committee to remove this defect and
adopt the same course that has been adopted in Soviet Russia. There, even when there
is only one candidate, the election is still held to find out if it is not possible that the
majority may be opposed to him. Even supposing there is not a sufficient number to
oppose the man, I think, we are not justified in electing him automatically and taking him
a selected.

Mr. Naziruddin Ahmad: With your permission, Sir, can I speak a few words?

Mr. Vice-President: I cannot break a convention which has been established after
very great difficulty. Prof. Shibban Lal Saksena.

Prof. Shibban Lal Saksena (United Provinces : General) : Mr. Vice-President,
Sir, I want to draw the attention of the House to one fact, to which my honourable
Friend Mr. Tyagi referred. Herein, we have provided for proportional representation
for the election of the President. I think that there is some mistake in this clause.
Proportional representations is possible by means of the single transferable vote, but
here every member will have more votes than one and they will be calculated according to
elaborate and complicated calculations and I do not think that proportional
representation is possible in such a case. I feel that Mr. Tyagi has rightly pointed out
that the only way to elect the President in the first case can be by elimination. There
should be voting and the man who gets the minimum votes should be discarded.
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Then among the remaining candidates, there should again be voting and the candidate
with the minimum number of votes should be discarded. In this way among the remaining
two candidates, the man who gets more should be elected. That is the only way in which
one man can be elected with the majority of votes. Proportional representation is not a
direct method especially when every single voter in the Central Parliament will have a
larger number of votes attached to him than members of the Provincial Legislature. What
will happen is that the voters of the Central Legislature will give their first preferences
to somebody, and similarly voters of the Provincial Legislatures will give preference to
some other person and the preferences, when they are carried over to other members, are
very difficult to calculate, because their ways are different. I, therefore, think that the
Drafting Committee should reconsider this matter and substitute the system which I have
suggested, and in that way, we can be sure that the man who is elected will have a real
majority of votes and not votes which are less than 50 per cent. That I think should be
one change in the article.

About the census, Sir, I also feel that there has been a great change in the population
figures during the last ten years, especially in the big cities. I know in Cawnpore, the
population in 1941 was four lakhs; now it is about ten lakhs. I do not know what will
be the number of seats allotted to it and similar big cities. As has been pointed out by
my honourable Friend, in the provinces of Punjab and Bengal, there has been a large
exodus. I also know that the refugees who have come from outside, about a crore, have
been distributed to all the provinces. I therefore agree with the revered Thakkar Bapa that
there should be a census before the election. I must also suggest one thing. We are
prepared to follow the principle of adult suffrage in the elections. We can allot seats for
the first term on the basis of the number of electors in the various communities. Out of
a population of 33 crores, you will have fifteen crores of voters and the seats may be
distributed according to the proportion of the voters in the various communities. I think
that is a better method. Either we do away with proportional representation altogether:
that is one method of getting over the difficulty; still there will be difficulty in giving
seats to the various provinces. | think this is a general difficulty and something should
be done to remove it.

The amendment given notice of by Mr. Naziruddin Ahmad will only improve matters,
if there is a census before the election takes place. If that is the purpose, I think that is
a proper amendment to be accepted.

I think this system of election of the President by the different States is a proper
system, when we have respected the system of direct election. Personally, I would have
preferred direct election in which every voter would have voted for the election of the
President by a direct vote. Although the President has no powers, still he would have
great prestige. In fact, our President will be the substitute for the King in England. If the
King in England has got prestige far above the Prime Minister, I think our President
should have that prestige. I think this is the only method by which you can have an
election in which the voters in every province will take part. I think at least this section
should be reviewed by the learned Doctor to see that the system of proportional
representation is replaced by the other system that I have recommended.

Shri R. K. Sidhwa (C. P. & Barar: General): Mr. Vice-President, Sir, this article
relates to two important points: one relating to the election of the President in accordance
with the system of proportional representation by means of the single transferable vote,
and the other about the census on the population figures on which the representation of
the different States has to be fixed.
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Now, I consider, Sir, that the single transferable vote system is one of the best
systems that has been produced. It gives the voter first choice, second choice and third
choice for the election of a candidate. But, there is one factor: the single transferable vote
system would work satisfactorily when there are more than one seat. Here is a question
of electing one President. Therefore, 1 feel that while the system is very good, it would
create many difficulties and complications if we adopt the method of the single transferable
vote of which we have got sufficient experience. | would have preferred the elimination
system in the election of the President. That would also give the right of voting to every
voter and the candidate who gets the largest number of votes will be elected. For example,
if there are five candidates, the man who gets the lowest number of votes is eliminated
from the list. Then, all the voters again vote among the four remaining candidates, and
whosoever gets the lowest number is again eliminated. Again, the same voters vote
between the remaining three. At the end, all the voters exercise their vote between the
remaining two. That means, each voter exercises the right for every candidate. In the
election of the President, I would personally prefer the elimination system which would
be really beneficial and efficient in working. I feel that the single transferable vote system
would work satisfactorily where there are more than one seat and where a small minority
has also the right of being returned.

Coming to the census, Sir, this is a very important matter and I should think that
the point advanced by my honourable Friend Thakkar Bapa should not be lost sight of.
Many honourable members have spoken on this subject and we all know that, after the
partition, the 1941 census figures in certain provinces will certainly not work satisfactorily.
I will give you an illustration. In Sind, there were thirteen lakhs of people. Except two
lakhs who are now there, who could not be evacuated for want of transport, there are
eleven lakhs of Sind his who are scattered over the various parts of the country. There
are four lakhs of them in Bombay; about two and a half lakhs in the United Provinces.
I may tell you that there are many of them in Ajmere and in the various other States.
I may also tell you that forty five per cent of the population of Ajmere consists of
Sindhis. In Rajputana States, Jaipur, Jodhpur, there are nearly two lakhs of them. How
could we rely on the 1941 census figures? Again, the 1941 census figures were defective.
On account of the war, actually, the behest was issued by the then Government that the
census should be taken on a very moderate scale. If you refer to the 1931 and the
previous census, you will find that particulars are recorded in respect of all columns so
that it gives you an idea of what our population consisted of. In the 1941 census, half
the number of columns have been done away with. That had a reaction on the number
of the population in the various provinces. I therefore consider it a very suicidal policy
if the 1941 census is to be taken into consideration, particularly for the four or five
provinces where the refugees have migrated. I do not know the real meaning of Mr.
Naziruddin’s Amendment. The amendment says, “the latest census of which the relevant
figures have been published”. Assuming that the election is to take place in 1950, the
latest figures would be those of the 1941 census. When it is said that Mr. Naziruddin’s
amendment is going to be accepted, I would like clarification on the point what
is conveyed by the phrase, “latest census of which the relevant figures have been
published.” The latest figures are already there of the 1941 census. I feel that before the
election takes place, there should be a census, particularly for the provinces to which the
refugees have migrated. Otherwise, I think a great injustice would have been done to
them if for no fault of theirs they should be denied the right of voting by taking into
consideration the 1941 census figures. I consider, Sir, this is a very important matter.
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Mr. Naziruddin Ahmad’s amendment creates complications and that requires
clarification.

Shri H. V. Kamath : (C. P. & Berar: General): Mr. Vice-President, I rise to reinforce
the plea that has been made by our venerable colleague Thakkar Bapa and ably supported
by our friend Pandit Lakshmi Kanta Maitra. It is common knowledge that the census of
1941 was taken under extraordinary circumstances. A World War of tremendous magnitude
was on and hundreds of thousands of people were displaced from their homes and
scattered not merely all over the country but all over the world. This was one fact which
contributed to the incorrect enumeration of the last census of 1941. Since then we have
had catastrophes and calamities in rapid succession; for four years thereafter that Warraged,
and in the middle of the war we had a famine and then soon after the war, we had
vivisection of the country. These calamities have led to the uprooting of vast masses of
the population, the destruction of large numbers of people and certainly to movements of
large numbers of people from one part of the country to another. If we want to be fair
at the next election and provide proper and just representation to the people, it is very
necessary that there should be a correct enumeration before the elections are held.

Mr. Naziruddin Ahmad : You may have a special census. How can you proceed
without figures? My attention was directed to the figures—not the 1941 census.

Shri H. V. Kamath : I do not insist upon a regular census being held before the
elections but we must have the figures, not merely for the purpose of this article, but as
we all know the Constitution provides for and I think we adhere to the principle of
reservation for certain communities like the Scheduled Castes and the Muslims. Unless
we know and we have the figures of these communities for whom reservation will be
made in the legislature, how can we allot the number of seats for these communities? It
is hoped in some quarters that perhaps at no distant date people who have migrated from
Pakistan to India and vice versa may be enabled to go back, to their countries. I think
it is a vain hope and I do not think the status quo ante will be restored in the near future.
I remember, Sir, in this connection last year when the Provincial constitution was discussed
here in this House, my friend Mr. Khandekar raised this point about the Scheduled
Castes. He said that in 1941 the enumeration of Harijans was defective and that it was
an underestimate and therefore he wanted that before the next elections there should be
a re-enumeration in the whole of India. In my opinion this applies not only to Harijans
but to all the communities which have got to be properly represented in the Legislature
under the New Constitution. Replying to Mr. Khandekar, Sardar Patel, if I remember
aright, though he did not make any promise, but he assured Mr. Khandekar and others
of his way of thinking that this point will be duly borne in mind and considered and that
before the elections we would try our best to arrive at correct figures for the population
of the various communities in this country. My friend Mr. Algu Rai Shastry the other day
referred to the non-representation of Sindhi Hindus in this Assembly. It is a great anomaly
that though, after the partition the East Punjab non-Muslims or Hindus and the West
Bengal Hindus have been re-presented—their re-presentations have been increased
after the movement of these people from West Punjab to East Punjab and from East
Bengal to West Bengal,—Sind has gone by default. Sind is now represented neither
in this House nor in the Pakistan Constituent Assembly. They have lost the one seat
which was allotted to them, because the Hindus that have migrated from Sind to
India are scattered. Some are in Bombay, some are in C.P. and I do not know where
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the others are scattered, and therefore it is difficult for any Provincial Assembly to elect
any Sindhi as from that province because under our representation system, there must be
at least 10 lakhs of people for one representative in this Assembly. But whatever that may
be, we ought to have the enumeration of all these masses of people who have migrated
either from Sind or West Punjab or East Bengal or the Frontier to India, prior to the next
elections. Unless we have a correct record of all these movements of very large number
of peoples, almost unparalleled in our recent history, it will be unfair and unjust to the
people of our country to hold elections before the correct enumeration is made, if not by
the regular census, at least by an ad hoc census as my friend suggested.

The Honourable Dr. B. R. Ambedkar : Mr. Vice-President, Sir, I accept the
amendment No. 25 of List 1 to amendment No. 1083 moved by my friend Mr. Naziruddin
Ahmad. The other amendments I am sorry, I cannot accept. Now, Sir, in the course of
the general debate, two questions have been raised. One is on the amendment of
Mr. Naziruddin Ahmad. It has been pointed out by various speakers that it would be very
wrong to base any election on the last census viz., of 1941. I am sure there is a great deal
of force in what has been said by the various speakers on this point. It is true that the
1941 census was in some areas, at any rate, a cooked census; a census was cooked by
the local Government that was in existence, in favour of certain communities and operated
against certain other communities. But apart from that, it is equally true that on account
of the partition of India there has been a great change in the population and its communal
composition in certain provinces of India, for instance, in the East Punjab, Bombay, West
Bengal and to some extent in U. P. also. In view of the fact that the Constitution provides
for representation to various communities in accordance with their ratio of population to
the general population, it is necessary that not only the total population, of every particular
province should be ascertained but that the proportion of the various communities to
which we have guaranteed representation in accordance with their population should also
be ascertained before the foundations of the Constitution are laid down in terms of
election.

I have no doubt about it that the Government will pay attention to the various
arguments that have been made in favour of having a true census of the people before
the elections are undertaken. If I may say so, one of the reasons which persuaded me to
accept the amendment of my friend Mr. Naziruddin Ahmad is that he used the word
‘latest’ in preference to the word ‘last’. I thought that the word ‘last’ had a sort of a local
colour in the sense that the last census may mean the periodical census which is taken
every ten years; and the last census means the census taken before any operation of
election is started.

Mr. Naziruddin Ahmad : I did not use those words. I said the last preceding
census.

The Honourable Dr. B. R. Ambedkar : Anyhow, I did not pay much attention to
what he said. But that certainly is my idea, that this clause shall not prevent the Government
from having a new census before proceeding to have elections for the new legislature. I
think that should satisfy most Members who have an apprehension on this point.

Shri Mahavir Tyagi : May I take it that you give an assurance that such a census
will be taken ?

The Honourable Dr. B. R. Ambedkar : I cannot possibly give an assurance.
But no government will overlook the vast changes that have taken place in the
composition and the total population of the different provinces. We have guaranteed
representation to a great population consisting of various minorities. There
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has been a great deal of debate, as honourable Members know, over the question of
weightage, and we know that weightage has been disallowed. If we now have the elections
and allow them to take place and the seats to be assigned on the existing basis of
population, when as a matter of fact, that basis has been lost by migrations, it might result
in weightage to various communities, and no representation to certain communities.
Obviously in order to avoid such a kind of thing and to see that no community has any
weightage, undoubtedly, government will have to see that the census is a proper census.

Pandit Lakshmi Kanta Maitra : [ want to know whether the honourable Member
means that no election under the new Constitution should be held unless this census was
taken.

The Honourable Dr. B. R. Ambedkar : Well, it seems to me only a natural
conclusion, because the seats for the elections cannot be assigned unless the populations
of the various communities are ascertained. Therefore, that seems to me the logical
conclusion, and a new census will be inevitable.

The other question that was greatly agitated by Mr. Tyagi and by Begum Aizaz Rasul
and certain other members related to the election of the President. Now, there are two
ways of electing the President. One way is to elect him by what is called a bare majority
of the House. If a man got 51 percent., he would be elected. That is one way of electing
the President and that is the simple and straightforward one. Now, with regard to that, it
may just happen that the majority party would be in a position to elect the President
without the minority party having any voice in the election of the President without the
minority party having any voice in the election of the President. Obviously no Member
of the House would like the President to be elected by a bare majority or by a system
of election in which the minorities had no part to play. That being so, the election of the
President by a bare majority has to be eliminated, and we have to provide a system
whereby the minorities will have some voice in the election of the President. The only
method of giving the minorities a voice in the election of the President is, so to say, to
have separate electorates and to provide that the President must not only have a majority
but he must have a substantial number of votes from each minority. But that again, seems
to me, to be a proposition which we cannot accept having regard to what we have laid
down in the constitution, namely, that there shall be no separate electorates. The only
other method, therefore, that remained was to have a system of election in which the
minorities will have some hand and some play, and that is undoubtedly the system of
proportional representation, which has been laid down in the Constitution.

Mr. Naziruddin Ahmad : There is to be transferability. How can there be proportional
representation when there is only one man to be elected?

The Honourable Dr. B. R. Ambedkar : I really cannot go into this question in
detail. To do so I will have to open a class and lecture on the subject; but I cannot
undertake that task at this stage. However, it is well-known and everybody knows how
the system works.

Mr. Vice-President : These interruptions show that some Members are not aware of
the true nature of proportional representation. You need not pay attention to these
interruptions.

Maulana Hasrat Mohani : What are you going to do if there is only one candidate?

The Honourable Dr. B. R. Ambedkar : If there is only one candidate, he will be
elected unanimously (Laughter), and no question of majority or minority arises at all.

The other question asked by Mr. Tyagi was whether there was any procedure for
eliminating candidates.

Shri Mahavir Tyagi : On a point of information, Sir.
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The Honourable Dr. B. R. Ambedkar : No. I cannot yield. | am answering your
point. Your point was whether there was a process of elimination in the point before me
is that I want that the election of the President or the General representation involves
elimination. Otherwise it has no meaning. The only thing that we have done is that
instead of having several proportional representations, we have provided one single
proportional representation, in which every, candidate at the bottom will be eliminated,
until we reach one man who gets what is called a “quota”.

Shri Mahavir Tyagi : But in the Parliament the system of alternative votes is
adopted.

The Honourable Dr. B. R. Ambedkar : Alternative is only another name for
proportional.

Sir I have nothing further to say on this point.
Shri Mahavir Tyagi : Sir, I want to know........

Mr. Vice-President : Mr. Tyagi, my difficulty is I cannot compel the Chairman of
the Drafting Committee to answer your questions. Neither can I compel him to clarify
your doubts.

I am going to put these amendments, one by one to vote.
I put amendment No. 1075 to vote.
The question is:

That in sub-clause (c) of clause (2) of article 44, for the words “such member” the words “the elected
members of both Houses of Parliament” be substituted.

The amendment was adopted.
Mr. Vice-President : No. 1078. The question is:
That for clause (3) of article 44, the following be substituted:

“(3). The election of the President shall be held by secret ballot and in accordance with the system of
majority preferential voting by the single alternative vote.”

That amendment was negatived.
Mr. Vice-President : No. 1079. The question is:

That in clause (3) of article 44, the words “in accordance with the system of proportional representation”
be omitted.

That amendment was negatived.
Mr. Vice-President : The question is:
That for the Explanation to article 44, the following Explanation be substituted:

“Explanation.—In this article, the expression ‘population” means the population as ascertained at the last
preceding census of which the relevant figures have been published.

The amendment was adopted.
Mr. Vice-President : The question is:
“That article 44, as amended, stand part of the Constitution.”
The motion was adopted.
Article 44, as amended, was added to the Constitution.
Article 45

Mr. Vice-President : The honourable Member concerned may move amendment
No. 1084. I would like honourable Members to be as brief as possible, in which case we
would be able to get through the article before the House concludes its deliberations
today. But that does not mean that I am asking anybody not to speak or to omit important
points which they might like to make.



